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;  Agartala, Tuesday, April 1, 1980 4. D,
) Chaitra 12, 190] S. E.

Governmﬁnt of ‘Trip‘um
~Law Department.

NOTIFICATION

“The Governor of Tripura is peased to make the fol ¥owmg rules ‘to reguiate the }egal
aid and advice to the weaker sections of the society with av:ew o brmgmg the system of

g : justice thhm their reach and for matters ancillary thereto namely,
: PART 1
- - PRELIMARRY , .
e Short title, L. (1) These rules way be called the Tripura Legal Ald and Legal Advice
- extont & to the poor Rules, 1980, ‘

| eommencement. {2) 'They shall extend to the whole of the State of Tripura,

(3) They shall come into force on and from. the date of their publica-
o 7 tion in the ofﬁmal Gazatte

. Definition. 2. In these rules, unless the context otherwise requires,—

(8) *aided person” means a person {0 whom— .
i) Legal aid is provided ; or

(ii) Legal advice is. grven in accordance with the provision of these
ruics ;

(d) “Board”’ means Tr)pura Yepal aid and Legal Adwce Board consti-
tuted under Rule 3 ; -

o No. F. 25(45)-Law/79. o Dated, Agartals, the It t Apil 1980,




{¢) *Committee” means the Sub-divisional Legal Aid and Legal Adv;ct:
Commitiese ;

(d) “Court” includes any Tribunal or Authority in the State ,
{e) “Form’ means a Form appended to these roles :

(f) “Legal Advice” means oral Jegal advice or written legal advice as \ _'
the nature of the case require ;

{8) ““Legal aid” means legal aid in any or all of the modes provided in -

rule ; ) o
(h) ““Legal practitioner” shall have the same meaning ass;gned to that E
expression in the Advocates Act, 1961 ; ' 5
.
(1) “‘Legal proceeding” means any proceeding in any court, including ! -
any preparatory steps in connection with such proceeding ; =

(5) +Weaker section” means a class of persons who areengaged as

y

| s
Jabouretd in industry, firm ete. and includes Jbum;as landless i/
agricultural W()I'kﬂfsa haruans and poor farmers. ' S :

PART .

CONSTETUTION POWERS AND FUNCTIONS OF BOARD
"AND COMMITTEES

3, (1) With effect from such date as the State Government may by
notification in the official gazette appoint, there shall be established for the.
pursose of these rules, a Board to be called the Tripura Legal Aid and Legai o l
Advice Board .
. {2} The Head office of the Board shall be at Agartdla and the Board - |

may, with the previous approval of the State Government establish offices
at such other places as it may deem fit.

L

(3) The Board shall consist of the following Members namely i : N

A. Ex-Officio Members, ' ) : 11
(i) Minister having the ' i !

charge of Law, S

Tripura. . Chairman .
(i) Advocate Gerneral '

Tripura.’ c Chairman )
tiii} Secretary to the Gaverméﬂt ' ‘
of Tripura, Law _ _ _ Al
Department ' Member. . _ o
(iv) President, Agartala Bar _ ;"’
 Association o : -~ Member. ' .
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(v) Director, Welfare of '~
Scheduled Caste and '
Scheduled Tribe

- : ~ Department - Member. ‘
S o (vi} Under Secretary, ‘ .
- Law Department - Member
n ‘ _ . Secretary.
) ‘ o - B. Members nominated by the State Government.
o _ (vii) Two Members.of the

' o State  Legislative

Assembly to be nominated

in consultation with the . . :

Speaker. - ~ Menibers.
(viii) One representative each
' of the- Scheduled Caste

and Scheduled Tribes to

be nominzted by the -

State Government. o . Members,
Censtituti?g 4. (1) For the purpose of administering and implementing the legal aid -
of Sub-divisio- Programme in the State, the State Government shall copstitute in each Sub--
nal Legal Aid Division, a Legal Aid and Leaa] Advice ¢ itt | ;.
and Legdl Advice . ? & ga vice Lommittee,

Committee. : {2} . The Committes shall consists of the following memberg namely; ‘
' (1) One Members of the State
Legistative Assembly nomi-
_ nated by the State Govern-
ment in consultation - with 7
o the Speaker o - Chairman,
(if) - The Sub-Divisional Officer
. . - _ (Revenue) . ; - Member
' Secretary,

(ili} One Legal Practioner of -
the Sub-Divisional Bar = _
" Association as- may be
nominated by the State o L
_Govetnment," -, . 7 Member. . L

; (iv Chairman, Notified
Area athority, if there o T
- beany - SRR EEEE Member.
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(v) Two representatives
- one each of Scheduled
| Caste and Scheduled
Tribes to be nominated

" by the State Government " a —Members,

i ' , - :

; Terms of office | 5. (1) All the non-official members of the Board and the Committee

.+ of the Mem- shali hold office for a period of two years. :

) bers, their resi- - -
gnation  and (2) Wherover any person is nominated or appointed as a member of
acgeptence. N * the Boatd or the Commtice by virtue of appointment and post

. held by him shall forthwith cease to be the Member of the Board

or the Committee, as the case it may be, if he ceases to kold such
post or office.

(3) A nominated or appointed Member of the Board may, aft any
time resign his office by submitting his resignation signed and
addressed to the Chairman of the Board. '

| {4) A nominated or app{)mted Member of the Committee may at any
i time resign his office by submitting his resignation 51gned and
' addres‘sed to the Chairman of the Committee.

e (5) No resignation submitted under sub-rule (3) or (4) shall take
' effect until it 18 accepted by the Chairman of the Board or the
Committee, as the case may be

E ' h“,ﬁ“,g" of vaca- - . 6 If tany Member ceases to be a member of the Board or of a Comiusitice

: DCies. for any reasom, the vacapcy shall be filled up in the same manner
as the original appointment and the person nominated will continuc
to be a member for the duration of the term of office of the Member
in whose place he is nominated.

validity of pro- 7. No act or proceeding of the Board or the Committee shall be invalied
ceeding merely by reason of— '

(a) Any vacancy thercm or defect in the constitution thereof.

(b) Any defect in nommatson of a person acung as a Member
thereto ; or

{c) Any irregularities in its procedure not aﬁ'ectmg the ment of the
| - ¢ase, ‘

TA. and DA.. - 8. (1) The members of the Board or the Committee who are nommated

the mombers, " from amongst the members of the State Legislature shall be paid
travehmg and daily allowance as may be admissible to them to.
their respective capacities as members of the State Regislature.
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(2) The ex-officio members shall be entitled to travelling and- daily
aliowance according to the rules applicable to them. The other
members shall be paid travelling and daily allowance as admissible
to Grade I officers of the State Government wonder the normal
rules,

Meeting of. the Y. (1} The Board or Committee Shaﬁ meet for transaction of ifs busi-
Board  and ness from time to time at such palces and time as the Chairman
Committecs thereof may determine.

(2) At every meeting of the Board or the Committee the Chairman
thercof shall preside and in his absence the Members present shall
choose one  among the Members as the Chairman of meeting,

(3) All questions before the meeting of a Board or a Committee shall
be decided by the majority of the members present and voiing
and in case of a tie, the person presiding shall have a second or
casting vote, .

(4) The quorum for a meeting of the Board and the Committee shall
be 3 and 2 respectively of the Menmbers constituting the Board
or the Committee for the time being. '

Powers  and 10. (1) Subject to these rules and the general control of the State Govern-

functions  of ment, it shall be the duty of the Board to take steps for providing

the Board. free legal services to the weaker section of the community of the
State. - "

(2) The Board shall be in overall charge of the administration and -
implement ation of the legal Service programme in the State
and shall in pardcular exercise the following powers and perform
the following functions, namely,—

(a) to supervise, direct and control.-—

(i) the work of the Commitiees, and _
(iiy the operation and administration of the Legal Aid and Le'gal
. Advice ; '
- throughout the State.
(b} to call for periodical report from the (lommittees ;

(¢} to give general or sp_écial direction to the Committees for tha

“proper discharge of their duties - and functions,

(¢} to screen cases for extending legal aid:to be filed before or. pea-
ding before the High Court and Supreme Court ; ‘

{e) irresepctive of means fest to permit legal aid and legal advice,~-
() in matters of great public importance : or

N— I




(i) in a test case the decision of which is likely to affect cases of
numercus other persons belonging to weaker section of the
copununity 5 or

(1), in such special cases which the Board considers to be deserving
forlegal aid and legal advice, ‘

(f) Render assistance to the members of the weaker section of the
" people to assert, defend or dispute a claim in legal proceeding.

gy To render assisiance to the members of the weaker section of the

people in complying various legal requirements in order to secures

+ the benefit under various schemes sponsored by or on behall of the

State Government for the weifare of the general public or any
section thereof ; '

(h) encourage conciliation of legal proceeding s

(i) to spomsor voluntary organisations consisting of enlightened
lawyers and to engage them fo render free legal assistance to the
weaker section of the people ;

{(j) 10 sponsore legai aid clinies 3

(k) fo cafry on such other activities as are incidental and conductive to
.the objects of these rules ; '

() to discharge such other duties and to perform such other functions
for the purposes of catrying out the objects of these rules as the
State Government may direct.

Duties, powers 1
and functions
of Comimittees,

() 1t shall be the duty of the Committee to set up, administer and
implement the legal service programme within the area for which it is
constituted, and for this purpose to take all such steps as may be necessary
and in accordance with the provisions of these rules and the directions which
may from time to thne be issued by the Board.

(2) W]thout prejudice to the generality of the foregoing provxsmns,
the Committee shall exercise the following powers and perform the following
functions namely — :

() to receive and investigate applications for legal aid and advice ;

(b) to provide for giving of legal advice ;
(¢) to maintain panels of legal practitionerts and others for giving legal
~ aid or advice ;

) to decidc all questions -as -to the grant of, or withdrawal of,
legal aid ;

FY o 2




o 2

L

U PP >

B R L,

Funetions of -
Chafrman of

Commitiec

Cells of the
Commitiess.

(e) to arrange to make payment of honorarium to legal practitioners on
' the panel for legal aid or advice provided by them and generally to
provide for other costs, charges and expenses of legal aid from the

grants placed at the drisposal of the Committee ; ;

(f)  to take pIOCGﬁd!i}gb for recovery of costs, charges and expenses

- recoverable undér these rules a.ﬂd to ensure that the same are:

credited to Government

{g) to provide. for other legal services to the weaker sections of the.

community within its area ;
{h) to submit recommendations and suggest improvements in the
working of the legal service programme , - '

{1) to prepare, consolidate and submit such returns, reports and statisti-
_ cal information in regard to the legal service programme within its
‘area, as the Board may call for;

{j) irrespecltive of the means test to mlirmaie proceedmgs or grant
aid - .
{1} incases of grant public importance ; or
{1} in a testcase, the decision of which is likely to effect cases of

numerous other persons belonging to:the weaker sections of the
commiunity ; or

(ift) in a special case, which for reasons to be recorded in wnt;ng is
consjdered otherwise deserving of legal aid.

(3) Every Committee may wustztutc sub- commﬁtee for mmore

cnnvemeni tl&ﬂSthlGl} of its business.

| 4y Subject to the general superintendence and control-of the . Bo.;ifd,

every commitiee shall exercise the powers and perform the ,fm;etioﬁs conferred
_Gr imposed upon it by or under these rules,

12.  The Chairman of a Committee shcﬂl “be _in ‘overall- charge of the
administration. and implementation of ~the Legal aid Programme within the

. area-for which the Committee is constituted.

(1) Bvery Committee shall have a conciliation Cell consisting of such

. pumber of members of the Committee and other respectable membets of the

Community, as the State Government may appoint. The State Government

while selecting non-membess on such Cell shall have due tegard to the- fact
- whether- such persons enjoy - the confidence of the Community and will be
. able to discharge the iunct:ons of bringing dbout coacxhaizon in a ;araper

and satisfactory manner.
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Eligiblity  for

legal

advice.

aid and

(23 Whenever any person seeking legal aid approaches the Committée
and the Committee is of opinion that he is deserving of legal aid, it may .
refer the matter to the Conciliation Cell and the conciliation celi shall issue
notice to the opposite party and try to bring about a conciliation between the
parties. 1f a settlement is considered reasonable by the Conciliation cell and
the person seeking legal aid refuses (0 accept it, then he may not be entitled
to legal aid,

{3) The Cell shall act as a laison between the Committee and the

womern, children, members of the Schedulad Tribes, Schedule Castes and
Nomadie Tribes 1csiding within the area of the Committee apd try to
ascettain the problems and difficulties which they are facing and bring them
to the notice of the Committee and take all such steps and make all such
recommendations as may necessary for the purposé of resolving the problems
and grivances of the women, children, members of Scheduled Caste,
Scheduled Tribes and Nomadic Tribes by ‘tesort to legal process.
The Cell shall protect and further their interests and ent;ure that the benefit

of lepal aid programme reaches them.

PART Tii
Legal Aid and Advice.

14. Legal aid or advice may be given to all persons who are bona-
fide residents of the State of T};i;ﬁura and whose total annual income from
all sources, whether in cash or in kind or partly incash and partly in
kind, does not exceed rupees 3,600 :

Provided that any member belonging to Scheduled Castes, Scheduled
Tribes and Nomadic Tribes shall be entitled to legal aid or advice whose
annyal income from all sources does not exceed Rs. 10,000f/=: .

Provided further that, the Committee may grant legal aid,~

i), in cases of great public importance ;7 or N

i) 1ina test case, the decision of which is likely to- effect cases of
mumberous other persons belonging to- the weakei sections of
the community ; or _ .

ifi) in a special case, which for reasons to berecorded in writing, is
considered otherwise deserving of legal 'ud even where the means
test is not satasﬁed '

o
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Proceedings In

which legal aid

is admissible.

Matlers -on

which legal ad-
vice admissible, -

efc.

Modes of legal
aid.

Legal aid not
{0 be given in
certain  cases.

" ceedings in - any Court.

15. Subiect to the provisions of clauses 14 and 18 and sub-rule (5} of
clause 20 the Commitlee shall give legal advice as 3,180 legal aid in all pro-

16. Yegal advice may be given in all matters and such. advice shall De
aimed at,-

a) amicable seitlemem of the dispute by bnngmg about conczhahon
between the parties to the dispute.

b) rendering assistance in complying with various legal require-
ments in order to secure the benefits wnder various schemes
sponsored by or on bebalfl of the Central or Siate Government

or any other public. authority for the welfare of the general public or any
section thereof.

' !
17. Legal aid may be given in all or any one or more of the foilﬂwmg _ E
modes, namely — |

a) payment of court-fees, process fees, expenses of witness and all :
other charges payable or incurred in connection with any  Iegal '
proceedings ; '

b) representation by a legal practitiener in legal proceedings ;- .

¢) supply orceriified copies of judgements, orders, notes or evi-
dence and other documects in legal proceedings ;

d) preparation of Appeai paper Rook, including printing and translation
of documents, in legal proceedings ;

and e} drafting of legal documents.

18, Legal aid shall not be given in the fpllewingbasas, namely :-
1) proceedings wholly or partly in respect of—
a) defamation; or
b} malicious prosecution ;
2) proceedings relating to any ecleefion ; 4
3} proceedings incidental to any proceedings referred to in items {E)
and (2); '
4} proceedings in respeet of offenees punishable wzth fine only ;
'5} proceedings in respect of offences of caﬁsmg d;saffecnons between
communities ; -

.6} proceedings in respect of economic offences and offences against social
faws, such as the Protection of Civil Rights Aci, 1955, the Suppres-
sion of Immoral Traffic in Women and Gitls Act, 1956, Essential
Commodities Act, 1955, The: Prevention of Food. Aduiteration
Act, 1954, the "Prevention of Cortupiion Act, 1947, the Gambling

Act, the Customs Act, 1962, the Bengal Excise Act, 1909 and
Acts relating to . Anti-profiteering and Black. Marketing ;

e ———— e S =
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Form of appli-
cation for legal
aid or advice,

Disposal of
applications

10

7y Where a person secking legal aid—

a) is concerned with the proceeémgs only in a representative or
official capacity ; or

b) is concerned with the proceedings jointly with some other person

or persons whose interests are identical with his and such persen
or any of such persons is adequately represented in the procee-
dings ; or : -
¢) is a formal party to the proceedings, not materially concerned
in the outcomes of the proceeding and his interests are not likely
te be prejudiced on account of the absence of proper ;epresent-
. ation.

PART 1V
Procedure
19. 1} Any person desiring legal aid or advice may make an application

in Form A, addréssed 1o the Member-Secretary of the committee concersed.
But if the applicant js illite-ater or not in aposition to fill in the particu]‘zrs

‘required in ‘the apphcatmn the Memter-Secretary shail gather the necessary
" particulars from 1Le applicant and fill up the ‘application from - on his

behalf and after seading it cut and explaining it to bim, obtain hls signa-
ture or thumb mark on it.

2} The Commitiee shajl maintain ‘a register of applications wheze
in all applications for Tegal aid and advice shall be entercd and regsste;ed

20. (1y On receipt of an ;1pphcat;0n under rule 19, the Member-Sccretary.
or a lawyer on the pancl of Legal Practitionel who is assigned the parijcular
duty, shall scrutinise the application for the purposeof deciding whether
the appﬁcan% is  deserving of legal aid or advice in accordance with the
provisions of these rales and for the purpose of arriving at such decision,
he may require the applicant to supply further information as may be necessary

and also discuss the watter personally with the applicant and in doing so he

shall have regard to the fact that the applicant belongs to'a weaker section

GF the community and is required to be assisted even in the matter of

obtaining legal aid, The application shall be processed as early as possible
and preferably within fifteen days. ‘

' (2) The decision of the. Member-Secretary or the lawyer on  Panel of
Legzit Practitioners, who scrutinizes the application as provided 1in Sub-rule

pre
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Certificate of

Eligibility,
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" lawyer concerned is cf the opinion that the applicant s

(11 above, the give legal ald or advizs 3Dzl ™2 ine’, suoznor Zooi-mznoo
by the Commntec at its mext meeting. i Dz MesherSsroere o0 -

legal aid, he shall pilace the matter before the Commizmes, wboez 221z

shall be final.

(3) Where it is decided not to give legal aild or advice toan zpoiiar
the reasons for not doing so shall be entered in the Register of Appilcar.ons
maintained by the Committee and information inwriting to that effect shall
be communicated to the applicant,

(4) Before giving actual Jegal aid or advice the matter may be referred
by the Member-Secretary to the Conciliation Cell for the purpose of bringing
about settlement between the parties. If for any reason nol connected with

-the intransigence or obdurac of the applicant, the settlement cannot be arrived’
at, the Conciliation Cell shall make a failure report to-the Member-Secretary -

and Member-Secretary shall then assign the case to a lawyer .out of the Panel
of Legal Practitioners approved by the Committec. While assigning the case
to a lawyer, the Member-Secretary shall have regard to the nature of the
case, the experience of the lawyer and also the wiliingness and capacity to

the lawyer and also the willingness and capacity of the ! aWyer to hdndie the
matter and as far as possible the case. may be asssgncé to the lawyer on the
Panel by rofation. ‘

{5 No appiication for legal aid or advice shall be granted, or continued

4af‘(er the legal aid is granted, if the Committee is satis fied that-—

(a) the applicant has knowingly made false statement or furnished false
information as regards his medns or place of residence ; or

(b) ina proceeding, other thas the one relating to criminal prosecution,
there is no prima facéc case to -institute, or as the case may be, to defend
the proceedmg -

{(¢) the application is frivolous or fnctltlouq ;oo

{d} the applicant is not entitled to the same unéer any other provision
of these rules ; or

(¢) baving regard to all the circumstances of ﬂzc casge, it is otherwxse )

not reasonable to grant it.

21. (1Y Where an application for legal aid or- ad’vme is allowed, the Member

 .Secretary of the Committee shall issue.a Certificate of Ehglb;hty to the

applicant entitling him to Jégal "aid or advice in respect of the proceeding

concerned. The Certificate shall be in -Form “B”

(2) The Certificate of Ei;gibzilty shall entjtle the aided person to dazm

legal aid or advice ag may be specified in the certificate.




|

(3) The Certificate of Eligibility shall stand cancelled. if the legal did
is withdrawn and the lawyer to. whom the case of the applicant is assigned as
also the Court before which the case is pending shall be informd accordingly,
in writing. : :

i’;:a?eés f?filegﬁi 22. (1) Every Committee shall with the approval of the State Government
aig aavice, . - k ot s ‘
e ' form such number of Panels of Legal Practioners as it may consider necessary.

(2) FEvery such Panel shall be constituted for a peried of two years from
the date of its constitution. '

- (3 Apg sointment of a legal practitioner for lepal aid or advice under
these rules shall be made from iiae Pane! of Legal Practitioners constiuted
by the Commnittee,

(4) Evety person included in the Fanel shall be required to Communi-
cate in writing to the Chairman of the Commiftee ooncerned, his willingness
to serve on the Panel.

* (5) Any person on the Papel may tender his resignation in writing to
the Chairman of the Committee.. ' -

(6) Any vacaney in the Pavel caused by é‘esignix{io_n or otherwise, may
‘be filled ap by the Committee, as soon as poss%ble :

(7) If any pcrson after having agreed to serve on a Panel, neglects
or refuses to discharge his duties properly, the Committee may delete his

" pame from the Pane! after giving him opportunity to be heard.

{8) 1If any person after having agreed to serve on a Panel, neglects or
without sufficient cause refuses to accept an assignment, or is otherwise guilty of
niisconduct or is guilty of breach of any of the provisions of  these rules, he

" shall be liable to be removed from the Panel, after hehas been given an
opportunity-of being heard.

(%) Save as otherwise direcied by the Commitiee, a legal practitioner
who ceases to be on the Panel, whether ou account of resignation or other-
wise shall as soon as practicable, after ho so ceases to be on the Panel, deliver

up all the papers pertaining to cases entrusted to bim, to the Member-Secre-

tary of the Committee.

Duties of Panel 23, (1) Wihere the Committee has extended legal aid or advice, then-—
Members. o
a) Where it is a vase of legal advice, the legal practitioner shall hear

the aided person or any other peison represemting him, examine the
papersand documents - relating fo the case and tender in writing
his opinion o the merits and his advice there on ; and

(b) where it is a case of legal aid, the legal practitiener sbail represent
the aided person and actand plead for - him in the legal proceeding.

..



(2) () Where action s taken by a legal practitionere under sub-clause (a)
of clanse (1), he shall give his opinion and .advice to the aided
~person and also send a. copy of the same to. the MembeLSeezetary

of the Committee.

\ : . (b) Where action is taken by a legal pmcﬂt;oner under sub-clause
5 - (b} of clause (1), he shatl forthwith make aTeport to the Member-
Secretary of the Committes on the action taken by him and also
make monthly ;'epo‘rié to the Member-Secretary in regard to the
progress of the Iégal' praceeding. The lega] practitioner shall act
in accordance with such instructions asmay by given to him, from
fime to time, by the Commitiee. -

L
&

b3 -i * -

géfgég’fﬁ"ﬂ to 24. Any information furnished or instructionls given to the Committee or ‘
confidential, any legal practitioner by any aided person- in respect.of his case shall be
kept confidential by the Committee or as the case may be, by the “legal’
prachiloner and shall be used  only in the due performance of the funetion
" of providing legal aid or advice to the aided person, but within consent in
writing of the aided person, it may also be used for any "other purpose, No :
~such information shall, however, be used against the. mterest of the aided i

person, unless required by Jaw.

. Fees pavable to | . ctitions ¢ 1
lesal Practitioners. 25. The legal practitionsr on the pdne shall be paid fees at the following
of the Panel, rates, namely - :

(a) in all legal proceedings in the Agartala Bench of the Gauhati High
Court and in the District/Additional District and Sessions Court,
rupees fitly per day, subject to a maximum of rupneq one hundred
and fifty in any one case ;

() in all Jegal proceedings in the co;u‘t of subordinate and Assistant
Sessions Judge and in the court of Chief Judicial Magistrates
rupees twent - five per day subject toa maximum of rupees one
hundred in any onc<case ;-

B " (¢y im all legal proceedings in courts other than the courts specified in
clauses (a) and (b) rupees twenty per day subject. to a maximum
of tupee cighty in any one case.

(d) for drafting plaints, written statemenis etc. Rupees thirty in }a.ny

onc case, - _

(2) Whore the Committee engages any._—]egaf* practitioner to give legal
advice 1o any person or engages ahy legal ‘practition on the panel to enquire
into the fapphc:dnts case a consolidated fee of rupees {wenty ‘ve shall be paid
to-the legal practitioner. If the inguiry is held at acamp more than 8
kilometre away from the legal practitioper’s usual ptace of practice the
consolidated fee shall be rupees Thirty five.” - .
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Daties of  the
aided person
and realisation
of  the cost
awarded.

Tegal aid in
case of appeal
and Revision.
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(3} No legal practitioner to whom any case is assigned either [or legal
advice or for legal aid shall receive any fee or remuneration whether in cash
or in kind or auy other advantage, m,metary or otherwise, from the aided
pegson or from any other person on his behalf.

(4) The legal practitioner .on the panel who has completed his assign-

ment shall submit bills in form *C and shall be countersigned by the
Member-Secietary and in case of bills for legal aid along with the certificate
form the court- concernedt Member-Secretary shall forward the same to the
Legal Remembrancer of the Government for payement. ‘The charges on
account of the fees and reimbursement of expenses shall be made from the
Legal Remembrancer's budget.”

26. (1) A person seeking legal ald or advice shall comply with any
requisition or ditetion that may be made upon him by the Committce or any
of its members from the date of application for legal aid or advice, is made
till the completion or cessation on legal aid or cancellation of the certificate
of eligibility.

(2) Iwe;v such peron shall also be liable to repay the Goverment only
to the extent of the cost, if any, awarded by to court in - his favour in the
case. Before legal aid is given, the ‘person who has been sanctioned such
aid shall enter into an agreement in the form set forth in Annexute D’ to
the effect to that in case of bis failure to pay the amount within the time
aforesaid the same will be recoverable as an arrear of land revenue under
the provision of the Tripura Land Revenue and Land Reforms Act, 1960,
Within one month from the date of receipt of the cost from the opposite
pariy, he shall deposit with the legal pracuhoncr the amount equal to the cost
awarded by the court in his favour.

(3 The logal practitioner shall, on receipt of the amount referred to in
gub-rule (1) send the same to the Legal Remembrancer of “the Govern-
ment without delay and in case of failure of the person to deposit the
said amount within the period stated in sub-rule (2} seport the fact to the
Committee for recovery of the same from the person as an arrears Jand
revenue,

97, Notwithstanding anything contained in any rules Committee shail not
give any legal aid to any person for appeal or revision against the order of
the lower court without prior appx oval of the Board ;

Provided that the Cominitiee may give 1f:g,a? aid where the party
sanction legal aid succeeds in the lower court but is forced to go to a higher
court in pursuance of the appeal or revision filed by tile opposile party.

RS

i
|
i




EX]

(¥4

Cancelation of
Certificate  of

Eligibility.

Power fo give
directions.

Miscelianeous.

15

28. The Committee may either on ifs own motion or otherwise cancel the
Certificate of Ehglbi};ts graﬂted under rule 21 in the following circumstances,
" pamely —

(a) in the event of it being found the Certificate of Ei}glbxhty was
- obtaind by mis-representation or ‘fraud ;

() in the event of any materml change in the urcumstances Of the
aided person '

(¢} in the event of any misconduct, mis-demeanor or negligence on the
part of the aided person in the course of .recéiving legal aid ;

(d) in the event of the aided person not co-operating with the’

Committee or with the legal practitioner assigned by the Committee ;

(¢) in the event of the aided person engaging a legal practitioner other
than the one assigned by the Committee ;

(f) in the event of death of the aided: person, except in the - case of._-‘

civil . proceedings where the right or liability survives ;

(g) in the event of externment under any law for the time being in
force, of the aided person, - from the area or place of hzs residence

or business ;
Provided that, no such Certificate of Eligibility shall B_e cancelled without
giving due netice thereof to the aided person or to his legal representatives

in the event of his dc&th to shaw cause as fo why the Certsﬁcate should not
be cancelled. )

29. The Board may, from time to time, issue directions to the Committees

~to carry out the purposes of these rules and the Committees shali be bound

to carry out such direction.

30. (1) Iocaseof any doubt about interpretation of any of the provisions

. of these rules or any difficulty arisen in the implementation ‘thereof, the
" matter shall be referred to the Legal Remembrancer, Tripura for - decision.

(2) Nothing contained in these rules shall affect the provisions of the
appointment of State Defence Counsel in Sessions Cases Rules, 1977 issued
by the Gauhati High Conrt in prusuance of sub~sect10n (2) of section 304
of the code of Criminal Procedure, 1973 -

(3) Notwithstanding anything (,outamed zn ihsse rules no persoaz shail -

be granted Iegal aid if he is in receipt of any legal aid from the Government

‘under the provisions of any other rules. framed by the State Government

as in force.
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: FORM 'A’
(See rule 19(1) of the Tripura Legal Aid and Legal Advice to the Poor Rulés, 1980),

To :

The Me},nberw'Secret}eiry, '

TLegal Aid and Legal Advice Committee, ‘

‘ ‘ Sub-Division,

District ' e Tripura. .

Sub;ect 1 Application for Legal Advice/Legal Aid under the Tripura Legal Aid and Legal
. Advice to'the poor Rules, 1980 ' :

Name of the Applicant

Father’s Name o

Ac*fdress v e

Brief b;stbry of the disPHtellifigafion

Moathiy income of the applicant :

Extont ot land  beld by the apphcant : — e
Occupatmn of the apphumt :

Total income from all sources ;= ... c— e

"

Particular of documents in support of the diSpﬂtc/i;tlgatmn H

5990?‘]53\5*’*:“5“5\32‘“

Signature of Thumb .
impressing of the
Applicant,
Cirtificate fiom Gezetted Oiﬁwr of the State Gmernmsnt{(’}ommissmner of Mumcspahty/
Member, Notified Arca Authority.

1, Shri SRS VODT N po hereby certify that the siatement- :

made by the applicant in this apphcatlon are true.

. Si gnaturé
’ ‘ © {Seal)

T e
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FORM B’
. 8 ) { See rule 21 (1) of the Tripura Legal Aid and Legal Advice
' to the Poor Rules, 1980,) -
, “CERTIFICATE OF ELIGIBILITY B
Certified that Shri... . “Son ofer. ...
;I ) R residing at.-- ...PS
: . of... .. ) Sub{)lvnsmn District i
o granted legal azd;iegal advice under the prov;swns of Tripura Legal Aid and T.egal Adyice
P to the Poor Rules, 1580 to defend his case (case No... 19... )
| %~ pepdingin the court of .. . to institute a prosecution/suit as a
“, | ' compfainant/plainiiﬁ in thecourt of... '
) i The following legal aid is granted to Shri... | _
? ) payment of court-fees, process fees, expenses ol witness and  all other ci]a‘z‘ges
r' payable or Incurred in connection with any legal proceedings ;
*E -~ (2) representation by a legal practitioder in legal proceedings
\\j , (3) supply of certified copies of judgements, orders, notes or evidence and other
j doguments in legal proceedmgs . : '
. ;“.; ‘ ) . @ preparat ion of Appe&l Paper Book. zﬁcludmg prmtmg and translation of
1:, ‘ documents, in legal proceedings; and. :
: f (5) drafting of legal documents. -
;‘ Shriee - is appointed as an Advocafte'to institute/conduct
,% his case: Shri . e ~ Advocate shall be entitled to | get fees as per 7
}f rules. - ' _
5 The legal advice is granted to Shri ... i - and
} ; Shri. .. ) o o Advocate is appointed to give legal advice
f’ - ‘%o Shri... . .. in connection with the dispute with... |
r  Shri o _— .. ..Advocate will be paid feesas per rules. -

e

Member-Secretary,
Legal Aid and Legal Advice
Committee,

o i e e ..Sub-Division.
*® ( Strike out whichever is not applicable)

i —
i i Tt 3. e e T P,

§
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FORM “C

(Sec rule 25(4) of the Tripura Legal Aid and Legal Advice to the Poor Rules, 1980)

Bill of fees due to

{Name of the legal practitioner)

for the month of

* Calender number
of cases

Reference to the

“Registration No.

Nature of the

Member-Secretary’s - of the case. case (The law -
- letter assigning and the relevant
the case to the section should be
legal practitioner mentioned.)
o 2 3 4
 Name of the ~ Plea of the - ~ Dales of hearing Hoeurs when Result
party given Ol)posite party (ecach date-separ&teiy) ~ hearing began of the
legal aid. ‘ ' and ended case.
Remmle.raé;i{}:ﬂl claimed - o ) w.-_h...,‘.,,
- — - If cost awarded in favour REMARKS
.Fee - . Reimbursement of Total of the party, the amount
cipenses and particulars of credit
thereof.
16 11 12 I3 14

{Signature of the legal
practitioner)

Date =
place
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1. Certified tbat the amount claimed above is in accordange with the Provisions of the
Tripura Legal Aid andLegal Advice to the Poor Rules, 1980,
Member-Seeretary, (Seal).....ooeinns
Legal Aid & Legal Advice Comm;t%ee '

..... pen o ene e SUb-Division.
Pate............
Place...... , !
I hereby éertify that Shri..._....; ..... e e e ————— attended my court on the

- dates and for the period mentioned in Columps 7 and 8 thereof.

-

{Seal) Signature of the Presiding
: - Officer of the Court.

: 7 FORM <D’ - _
AGREEMENT REGARDING REALISATION OF THE COST AWARDED IN
~ FAVOUR OF A PERSON GRANTED LEGAL AlID
(See Rule 26 (2) of the Tripura Legal Aid and Legal Advice to the Poor Rules, 1980)
This Agreement made this day the—w———between the Governor of Tripura (herein-
after referred to as “'the Government” of the one part and Shri S/o Village
P8, District {hereinafter called the *“Grantee” which
expression shall mclude his heirs, successors-in- ~inferest and Iegal represenfatives) of the. other
part ; .

Whereas the Grantee applied to the Government for grant of legal aid under rule 23
of the 'Iupu{d Legal Aid and Legal Advice to the Poor Ruies 1980 in the case, details of
which are given in the Schedule hereto annexed ;

And whereas the Govammenthas agreed to give agai ald to the Grantee subject to

‘the condition that the Grantee shall repay to the Goverﬁmem only to the extent of the cost,
if any, that may be awarded by the Court in his favour in the. .above mentzoned case in the

mauner hereiuafter provided ;

Now, therefore, in considération of legal aid received by the Granfee under the afore-

said condition the parties hereto have agreed to give and receive the said legal aid uader the

said rules and conditions hereunder provided =—

1. That the Goveroment will give legal aid to the Grantes in accordance with the provi-

.sions of tripura Legal Aid and Legal Advice to the Poor Rules;~ [980 Cc:mtems hergof have
been gone through and understood andjor are known to the Grantee.

2. That the Grantee shall diligently assist the Jegal practitioner engaged on his behalf in
all matters required for conducting the case properly failing which the Government wiil be at

liberty to withdraw the legal aid at any “siage of the case.

e
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3. That in. the'ovent the Court awards costs to the Grantee in the above mentioned case, '
the Grantee shall deposit with the District Magistrate through the legal practitioner engaged
on his behalf in the said case an amount equal to the cost awarded in his favour within one
month from the date of its realisation from the opposite party.

4. That in casc the Granteec makes any default in making such deposit within the time
stated above the amount so lying unpaid shall be recovered from him as an arrear of land
revenue under the provisions of the Tripura Land - Revenue and Land Reforms Act, 1960.

In witness whereof the parties hercto set their hands  hereunto this day the—m——— B

-

) Signature of the Member—Secretary
Witnesgesw— Acting for and on behalf of the
1~ . ' ' Governor, -
2. | | = r
Witnesses— '
1. . £
2. Signature of the Grantee }
Place . ‘ ;
Date s : : : , ' '.

REGISTER OF APPLICATION FOR LEGAL AID
(See Rule 23 (2) of the Tripura Legal Aid and Legal Advice to the Poor Rules, 1980)

B,

wl

Serjal Date of receipt Applicant’s name Nature of case Whether the
No. of the application and address ~ ( the law and application was 3
the - relevant referred for “
section should ~ enquiry and to
_ be mentioned) whom.
1 2 3 4 3
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No. and date
of the letter
autherising
enquiry.

Drate of receipt
of the enquiry |
repurt,

Decision of the

' District  Magis-

trate on sanction
of legal aid.

Name of the legal Result
practitioper engaged  of the
and No. and date  case.
of the letter assign-

ing the case to him,

7

g 10

Whether lepal aid for REMARKS

appeal/revision given

14 15

oL
b
- Payment to the ‘egal practitioner
‘ ¥ees Other expenses Total
e 11 12 {3
L
i H
s
"
s
£
5
.
i

H. Das
Secretary to the Government
- . of Tripura.
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Constrtut:og 0{’ )

the Board

“the Hi gh Court GoVernment Treasury etc

o GOVERNMENr OF TRIPURA
' |LAW DEPARTMENT ~

. Dated, Agautala thc 5th Apml 1984

. NOTITICATION _
S In supersessmn “of thc ‘Legal As’;lstance 1o the Poor Prisoners (Ple-

mai) Orders, 1980 and the- Tﬂpura Legal Agssistance to the Poor Accused

in Sessions Tribals Cases (Pre-Irial Stage) Orders, 1982, the Governor of

Tripura is pleased to make the following rules to amend the Tr;pura Legal

© Aid and Legal Advme to thc Poor Rules 1980 namcly e

* conmuencement.

A

S These. ruies may be called the Tnpma Legal Aid and chal
, Advice to the Poor (Amendment) Rules, 1984

(2) They shall ‘come into force on and fromi. the date of their pubh~ S

i _cation in the Official Gazette. - ;
- 2. In the Tupura Legal Aid and Legal Advice lo the Poor Rules B

1980 (hereinafter called.the principal Rules), for. sub-rule (?) of Rule 3, the
_foliowmg sub-rule shall be- substituted,. nameiy — e

3 The Board shall conszat of the followmg members, namely .
Al ‘Ex-officio - Memi}em R

(1) Mzmstel havmg the chalge of Law Tr;pura __Chalrman
_’(2} Advocate Genelal Tﬂpura SRR L Vige-
w S S Chairman
' '(W) Seu etary to’ihe Govenrment of * AT :
" Trlpara Law Department ST : Member
*(4) One Member of the Agdrtala Bar to be
: nommatcd by the Stats Govenrment 'Membe.r

.(5} Dxrect()r of Welfare foi Scheciuled Tr;be o Member f‘




Amenén_ienf of -

“Rude 4.

Constituiion of
‘the Administra- -

tive Cell.

AEEocatmn ()f
fund.

Legal Aid to

indigent persons.

3.7

:Law Deparimcﬁt o ’\/Iem%)cr-

5 ﬁke Sﬁdie Govermnent .
{8) Onf- mez’nbes g State ch,zs}atzvc : '
. Assembly to-be nommatad i3 cozzsaitzv _ o
tloﬂ wsih ihc bpcaku _ . L ‘_M@{i}bﬁi‘
Tn ﬂu, p; mupai Ruleé., in sub-ra}e (2) 0'(“ Rule 4 -
(a)-in clause (it), after ‘the words “Sub- Dmsim al Officer (Reve—

" nue)?] the werds “m Depaty boilectoz z;emmatnd *{,y him®® shall-
_ be ingerted:;

(0 for aiause \EV} the~ foélawzng clause_sb,all‘_' -be su_bstltuteé,: '

nazne]y — : -
C(iv) “( hﬁumav or any mcmbex of the Notmed A;ca Comml—
ttee, if ghcre be an‘y,. ;}q_r_n]ﬁated_by the State Govern-.
meiﬂt ) e . - . .

o thc principal Rulﬂs &ft’ef xuls 4, the follow'ii'lg‘z"téic shall be

inser Lcd nameiy et

5.

PSS LT

“4A Theru shall. be one . “administrative TC.eEE‘_:‘._atiaciz{:d'V.Itd the
_ Board to look after the legal aid matters exclusively. " The Board =~ . :
- may, with the approval..of- the “State ‘Government, - constitute the -

cell with such numb;l of oﬂauer& dnd stafk as’ may be necessasy

fmm time to $imd”

In-the; prineipal: Ra%cs afier sub—rule (4) of RnIe 11, the fo]low~ :

ing sub~zulc shali be. mselted namely i—

6.
1n=:erted ndme}y —

L - “iSA An indigent. person allowed to sue by the. court under.

“(5)(1) The Board shaﬂ f:om tune to time allocate fund to cach
" committee -ont ‘of the amount placed at its disposal “by ke
" State” Government for-the pur posé of enabling the committee
Cto garry- out 'its- function’ urider these rules.

(iiy For the purpese of- meetmg the 1nc1dantal cﬁarges such
as court f{:es stamp- :»'mf‘¥ {}ther m{prﬁpuﬂ; NeCessary for obiain-

-ing cepzf,s 01’ documenis: ffom-a-couit,. &’ permanent advance -

‘of Rs. 250/~ shall be. placed at. the. d;sposal of the Mem%)cz-
bccmiazv of the B{}&ld and’ each Committee”,

In the princip pal- Rzﬁcs after rule ‘18 ‘the foéé{}wmﬁ Tule. shallﬁ be-

“Order XXXIIT of the Code of Civil Procedure, 1908, may apply

ksuch re;ndrk; as. the comt Iy c,onszdei appropnai&

for legal aid in any-of more of the modes, excepling court fees,

as provided in rule 17. Such-application. shoulci-be -submitted to
* the court which permitted . to: use as indigent. The court shall

forward the same to the Legal Aid Committec concczﬁed g;vmv

" for Scheduled Caste  Member

52
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inserted, namely.:—

,. ' L¢,al [ué in’ o “21A (i) Notv\fith‘;tand;szg anythmg contained in 'ti‘;e' fdiégoihg _—

- mmmdi o e -~ provisions, where in a:- criminal pmc,ee(hz";g (which includes
H i N
; proceedings, -~ . . . . investigation and trial stage), Lhe accused is not represented

ment ;

RN o Ao o the Befence Pleader (Appointment and Fees) Rules,
o T 1976. {ramed by the ‘Gauhati High Court shall apply.

'.','(2) Bcfore mdmnfr any aSSIgnmLm ‘as aforesaid; “thé court

~"shall obtain an application i’ the prescribed form duly signed

- by the .accused a;id transmit the same forthwith to the - '
_Committee having - ;uméictzon cgiving: reasons- of his satisc ..~

P e faction- wgmdmg cIIglbzhty of thc accused. fcu such aid, .

Cmay deem necessary, does not approve such assignment,

4y The- Board may, from time to timec. issue - guidelines foz,

' df:liummmcr the ehg;blhty of ‘the’ pefsons seeking legal aid.

after 1ecordmg TEasons therefoa”'

8. 3{11 the prmupal rulc:s for 1ule 22 the foiiowmg ruks shaﬁ bs
substitnted namfzw e

Legal A1c§ _ :
“Lawyers. . 7 duct Jegal aid: cases assigned by the Committes or the ‘court.’

g {2 ‘Qu{:h lawyers shall be known as lcg,a} aid lawyem dttached :

AL o . to the"Committee concerried and shall -get such fees or

Govmnment” '

S : _ By 01dei of the Govemor
- ' T S T fUndm Seczeiazy to the
| T s Govcrnmem of I’upura.

Ve S 7 In the piircépai-RuIéé, Alter r'u'if;:"'z.l., ‘Ehe_'f'éﬁ()i:‘i;{irz.i'g--rulrés _sh\éﬁi be

by a plcadu, . where it appears to ihc ‘court-that.the ="
‘dccused has o sufficient imeans to engage a pkadel the court
o , ":,hall appozm: the legal ait advocate to defend such accused
j T " at any stage of such proceedings at the expense of the State, .
R ‘ R R Note {ay “Criminal procctdmg includes prowedmg before
b PR [ a Magmtraie in a sessionsg mabicz case bcf{nc commitw

(b -Far legd} ald in a. trial before me court- of sessions,

‘ 7 (3) The assignment,. made by. the ‘court may be cancelled at-
ER ‘ : S el any. time if the Committee, after makmg such inquiry-as it~

- o o © " (5) In.case where there aré more thasi one dcwsed and if in"
S " the opinion of the ‘court, the accused persons have conflicting” -

defence, the court may . appoint more . than one defence.

pleader for defeucc of each group of such accuscd persons - '

' Appomtment of ) 22, (I} hvery Cﬂmrmttee smII Wlth the approval of the Statv R
: ' ' “Government, -appoint -one: or ‘mote practicing’ lawyer to, cofn 1

v - ' " monthly remuneration as . may be - /demdad, by -the _btat@_' '

Printed 4t the Tripura Government Press, Agartala.




